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Civil Misc. Contempt petition No. 151 of 2002.

in

~i~inal Application No. ~58 of 1992.

THUR~DAY, this !:.h€L 28ttl
Hon 'ble NlL.

Narrot taI~or..Jtle l'IX.1.

day ~ November .2002.
~ Dayal, Member-A
A.~BhatnC!qar. WSlllber-J.

S/o Shri T.C. ~rivastava, (Chaukidar)

R•.C.~. Jhunsi, Allahabad,

Off ice of the L'eveLoprne nt Corrm.i.s sioner (Handicrafts)

2. Raj Bali Prasad

son of Sri Ram Sagar Yadav.

3. Gulab Chandra Singh Kushwaha,

Son of Sri D.N Singh Kushwaha.

4. Shiv Bux Singh

Son of Sri U.R. Singh.

5. Gokul Prasad

Son 0, Shri Prahl ad.

6. Anvar Ali

Son of Sri A Sagar.

7. .Har L Prasad

Son of Shri Ram Lal.

All the applicants are Chaukidar in the Off ice

of the [.eve Lopment Commissioner (H-andicrafts),

Ministry of Textile, New Delhi,

Governroont of India.

• •••••• Applicants.

(By Advocate Sri N.L Srivastava)
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Versus

1. Smt. Teenu Joshi,
Development Commissioner (Handicrafts)
west B10c~-No.7,
R.K.Puram, New Delhi.

2. Shri Sukhe ndu Bhattacharya,
Regional Dire ct cr Centre Region,

Dff ice 0 f De veLopme nt Corrm i.s s ioner,
(Handicrafts), Government of India,-
Minlstry o f Textile B-47,

Mahanag~r Extentaon Lucknow.

-••••••••• Respunde nts.

(By Advocate : §ri A Sth~lekar)

~RDER

B1I:.HCN 'BLE MR~ DAYAI..A.1'1J.

We find from the counter reply that the seven .appLi.c arrt s
have been paid over-time eLl.owence as shown in para 5 of the
counter reply. Since the direction was for payment of over-time
allowance as per Rules from 23.03.1987 to 31.12.1990 and

., A,..-- •
payment as beanq made) lP.e do not flnd that there was. any
intentlon 00 the part of the respundents to wilfully disobey
the directions Siven by the Tribunal. Learned counsel Rr

the applicants states that the payment is .only fo r two hours

per day while the applicants worked for 8 extra hours per day.

Learned counsel :lOr the r'e spc-nce rrts has shown the Rules under

which the uver-time allowance has been poid. We find that the

dire ctions of the Tr ibunal waS complied with as per Rule s ,

Learned counsel for the applicants woulo have a fresh cause of
'\r.. ~ ~~ a-../'{- L.-

action, in Case there is any deficiencY.l..found as per Rules.

The case for contempt does nc.t, survive rand is dropped.

Notices are discharged.
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